THE SAURASHTRA (ABOLITION OF LOCAL SEA
SUSTOMS . DUTIES AND  IMDP .
~—DEVELOPMENT LEVY R m

No. XXXIX or 1952

P

[10th June, 195"]

Ay Act to repeal the Sauraghura (Abolition of Local Sea Customs
Duties and Imposition of) Port Development Levy -
Ordinance, 1949 .

BE it enacted by Parliament as fo‘laws -

1. Short title.—This Act may be called tho Saurashtrs (Abolitlon eof
Local Sea Customs Duties and Imposition of) Por‘o Developmeuh Levy
Repealing Act, 1432,

2. Repeal of Saurashtra Ordmance LXXXITI of 1949.—The Saurashira
(Abolition of Local S:a Customs Duties and Imposition of) Port Developn
ment/Levy Ordinance, 1949, is hereLy repealed:

‘Provided that section 6 of the Genera] Clauses Act, 1897 (X ef 1897)

-ghall. apply in relatxon to such repeal as if. Lhe said Ordinance bhad been oo
nactmenh . ,

3. Repeal of Ord'nance IV of 1052. ~—The Saumshtra (Abohtlon of Loeal
Bea Customs Duties and . Tmposition of) Port Development Levy Repealing
Ordinance, 1952 (IV of 1952) is hereby repealed.
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